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13.30 hrs
(Demands for Grants 1983-84—Conlid)
" Ministry of Home Affairs—Conld)

MR. DEPUTY-SPEAKER : We go to
the next item—Further discussion and voting
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on the Demands for Grants undcrtbdﬂrw
of the Ministry of Home Affairs. Shri
Kusma Krishna Murthy was on his legs.
He may continue.

SHRI KUSMA KRISHNA MURTHY
(Amalapuram) : Mr. Deputy-Speaker, Sir,
yesterday I was speaking about the North
Eastern Council. This was set up in 1972
and in the Sixth Plan, an allocation of Rs.
340 crores was made. I request that it must
be enhanced in view of the existing back-
wardness in all the States which come under
the North Eastern region. It is not only im-
portant to enhance the allocation but it is
equally important to monitor the develop-
mental plans by the Government. This is an
important aspect because most of the probl-
ems which are cropping up there are oniy
due to backwardness and consequent unem-
ployment.

Coming to the important item, namely
Assam issue, this has been discussed in this
House on the various occasions. T would
like to make one observation in this debate.
During the last three and-a-half years, the
Govenment have not spared any efiorts in
finding out a solution to the Assam problem
within the framework of the Constitution.
We have a *Constitution, the laws of
the land, international obligation, humani-
tarian §rounds and so many other
matters, which have to be taken into consi-
deration while offering a solution to a par-
ticular problem of a region or particular
group of people. When you are offering a
solution to one region, it should not create
a problem to another region. This is aa
important point which our Government
should bear in mind when they are trying
to find out a solution to any problem in
any region either Assam or Punjab.

In fact, there is a strange paradox you
can find from the @pposition Parties that
those who partipated in the discussion have
also boycotted the elections, at the same
Though some of them have encoura-
ged the agitation, they have accused the
Government at the game time. We are not
able to understand their attitude., Due to
the recent violence in Assam, all sections of
the society suffered and even today there
are 2,38,688 persons who are still under
187 relief camps. The Government is - not




L
. |_---..d-|-.nu:n...n9’zh --E"

sparing any effort to provide relicf to  them.
But the rehabilitation programme must be
properly handled and it should be done
before the monsoon sets in there, because
all kinds of apprehensions are raised in this
regard.

When the Government try to offer a
solution with regard to the problems of
Assam or Punjah, they should bear in mind
that they should find a solution within the
framework of our Constitution, the laws of
the land, national commitment, international
obligations and humanitarian considerations.
Then only, the Government will be able to
come up to the expectations of all the peo-
ple of all sections and of all regions of the
COI.II'I'[I")"

Now, I come to the other important
aspect of the Ministry i.e. the problem of
Scheduled Castes and Scheduled Tribes. Their
problems are too many and (oo complex
and it is not possible to offer a single solu-
tion to a purticular problem. Yesterday, my
hon. friend Shri Ram Vilas Paswan was
speaking with an accusing finger at the Gov-
ernment specifically about the continuing
caste, system untouchability and lack of
functional mobility in  vocations. Some
of the hon. Members from the other
side and some of the leaders were
also laughing as if this is the exclusive
responsibility of a particular Party or
Government  or individual, Sir, we
have to blame every Party equally for the
‘caste system or for the untouchability or

for the lack of functional mobility in
vocation in this country.
I do not think Mr. Paswan s under

an illusion to believe that the people who
are laughing are innocent angels throw the
blame entirely on one single party or an
individual. How can they escape blame of
being held responsible for the continued
untouchability ? This is a problem not
created by any party or any Government
and it is of 2000 years old in this country
and it is tell counishing, change in the
attitude of the whole society is a must to
remove.untouchability,

I expected Mr. Paswan to ask the
Government specially whether the Govern-
ment has realised the urgent peed to find a
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solution to this problem and, if so, what
specific steps they have taken. In fact, for
the first time, this Government have realised
the urgent need to find a solution to prob-
lems of SC & ST in the country. They
hava brought forward a specific programme
under the special component plan. Under
the special component plan, the Government
has given guidelines to various states to
bring out plans under specific sectors with
specific allocations which would enable the
SC & ST to develop economically. And the
centre is committed to extend special central
assistance under various sectors. In fact,
this has become an important  policy state-
ment of the Government.

According to the report of the Ministry,
it is clear that the formulation of useful
schemes and eflective implementation of
schemes, under the special component plans
and tribal plans with the help of special
central assistance is the ultimate solution
for the rapid progress of the SC ST.

Besides this, the emphasis laid by the
Prime Minister time and again has been
taken by which it has been made very
clear that 50 per cent of Scheduled Castes
families living below the poverty line should
be assisted to bring them above the line
during the Sixth Plan period. Therefore,
the basic developmental schemes are brought
under specific special component plans,

Above all, in the Prime Minister's new
20-point economic programme, the Govern-
ment attaches high priority for the develop-
ment and welfare of SCST. This aspect
has been signified by the inclusion of point
No. 7 in the new 20-point economic pro-
gramme which specifically touches the
programme of accelerated economic develop-
ment of SCST, The Government has reali-
sed this need because, through the Plans we
have spent thousands of crores under general
sector but the fruits of development have
not reached the as the SC&ST way in which
they are expected. Therefore, same of use
in the party in power have tried our best
to impress upon the Government the urgent
need to have a separate plan exclusively for
the development of SCST. The Government
has realised this need for SC & ST and the
Prime Minister time and again has written
to various States, to the Chief Ministers,

et



and made it expressly clear about the
Govt's objective in this regard and she
deserves commendations in  this respect,

Very important aspect of this plan is
the implementation. As regards the imple-
mentation, the Ministry in its report makes
it quite clear that as against an allocation
of Rs. 600 crores towards special component
plan during the Sixth Plan period a pro-
vision of Rs. 100 crores was released during
1980-81; a provision of Rs. 110 crores
during 1981-82 and a provision of Rs, 122
crores for 1982-83,

Actually, they have appointed a working
group. They have submitied the report in
September, 1980 in which it has been stated
that the outlays earmarked by States under
special component plans with special Central
assistance should be used only for income
generating schemes for SCST, but not to
spend on infrastructure. Therefore, Rs. 600
crores under the Sixth Plan towards Special
Central Assistanece to States for their
Special Component Plans would not be
sufficient. because if you work out Rs, 600
crores to the families to be lifted above
poverty line which are 1.5 crores, it comes
to about Rs. 400 per family during this
period and if the States add up about
double the amount, it may come to about
Rs. 1000/-. The objective is to bring out
schemes which would generate income.
With this meagre amount, it is absolutely
impossible and it becomes a mockery
virtually, unless we make realistlc allocations
compared with the magnitude of the prob-
lem to be tackled under the declared policy.

When the working Group was appoin-
ted, it was made very clear that the practi-
calility of the Special Component Plan was
to be worked. It is necessary to make a’
note of the observation made by the working
Group. I not;

*“The question of practicability of ena-
bling 50°% to the Scheduled Caste
families in the country to cross the
poverty line in the Sixth Plan period was
considered in detail. It was noted that
a decision is being taken to expand the
Integrated Rural Development Project
to all blocks of the country from now

.

on and to assist the development of
600 families per block per year. This
works out to 1,5 crores families during
the Plan period'. :

And I quote again from the same docu-
ment to supplement my point;

““In order to make this possible, it will be
necessary to strengthen the Special Com-
ponent Plans of the States and the
Central Ministries to provide adequate
special Central assistance and reorient the
State Plans and Central sector Plans in
a manner detailed in the various parts
of the report.’

Therefore, the object is quite laudable
but the allocations made are quite meagre
and the guidelines given in the Working
Group clearly indicate that it requires a cons-
tant menitoring to evaluate the programme.
Unless we monitor the programme, regularly,
we will not be able to assess the per-
formance. And for that, we should not
entrust it to the routine Departments. There
should be a separate organisation to evaluate
the programmes, Then théy will be able to
offer solutions which would enable us to
change our programmes 10 suit the require-
ments of the targets set in.

Similarly, the tribal sub-plan should also
be provided with adequate funds to make it
really workable and beneficial to the tribals.

Coming to the crimes on Scheduled
Castes in this report, the Home Minister, in
his G. O. letter dt. 10th March, 1980 issued
various guidelines to prevent the crimes on
the vulnerable sections of the society.

The Home Minister has offered various
precautionary, preventive, punitive and
rehabilitative measures and apart from this,
he has also offered in the same letter, an im-
portant guideline as a solution to this pro-
blem, that is about recruitment of SC&ST
and surprising by that has not been men-

‘tioned here. In that letter the Home Minister

made it explicitly clear that at the cutting edge
level recruitment should be made to provide
more and more jobs to SC & ST Communities.
The posts at the level of station House
Officers, Inspectors and Sub-Inspectors are

b et il
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termed as posts at the Cutting edge level. If the
opportunities are given to the persons from
these classes at that level they will be abls
to prevent the atrocities and if that happens,
they can take proper steps to see that justics
is done to them. This is an important aspect
of the whole issuz.

Yesterday Mr. Mohsin was mentioning
this same point in a different way and we
have seen a number of instances where, if
an officer belonging to Scheduled Caste
happens to be working in an area where
atrocities are committed, he would be
immediately shifted, When we visited
Meenakshipuram. I came to know that the
Superintendent of Police there who in-
cidentally happened to be a close friend of
mine was immediately shifted because he
happens to be a Scheduled Caste. This
kind of acts would never create a sense
of security or a sense of confidence
which is required more. Only by
creating a sense of security and a sense of
confidence in them, we will be able to solve
this problem in a better way.

The Home Minister has written to
various Chief Ministers on this point but
I do not know what has happened actually
and how far his guidelines have been
implemented,

Coming to anothar important aspect
which has heen discussed here time and
again, we have been requesting the Govern-
ment to have a separate Ministry to admini-
ster the problems of SC & STs exclusively,
and once it was assured on the floor of
the House that they were going to create
a separate Department. This will definitely
go a long way in exclusively looking after
the interests of these people and in finding
proper and immediate solutions to their
problems, then only the problems of SC &
STs can be tackled in an effective way.

Another important aspect connected
with the problems of SC & STs is recruit-

nt. I had asked for some information
regarding the opportunities given to the
meritorious candidates belonging to Schedu-
Jed Castes and Scheduled Tribes; I had
asked for the information on May 4, 1981
and I received the reply on September 30,
1982. The information I had sought was :
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«“How many candidates belonging to
SC and ST have been selected and
appointed by the UPSC during the
last five years for the posts other than
those reserved for SC and ST ? (i) in
All India Services as well as in other
Central Services; and (ii) in Class I and
some of the Class II Services in Indian
Railways 7"’

The reply is quite interesting to note,
The reply given was :

“The imformation has now been collec-
ted. In IAS, IPS, Central Services and
Indian Forest Services, no candidete
belonging to Scheduled Castes/Scheduled
Tribes has been selected and appointed
during the last five years for the post
other than those reserved for Scheduled
Castes/Tribes, Similarly, in Class II of
Central Secretariat Service also, no
Scheduled Caste/Tribe officer has been
nominated against a general vacancy
during the period 1975 to 1979,

«*As regards services in Indian Railways,
it has been ascertained from Ministry of
Railways that no Scheduled Caste/
Tribe candidates had been appointed
against a post other than those reserved
for Scheduled Castes/Tribes in Indian
Railways Services of Engineering. , . .
However. "’

This is quite inieresting to note.

«. .. However, one Scheduled Caste
candidate is reported to have been
appointed against an unreserved vaeancy
in 1977 due to some oversight and not
on the basis of merit.”” The information
with regard to Class II services in Indmn
Railways is also nil."’

Article 16 (4) of our Constitution makes
a positive discrimination. This positive dis-
crimination has been created in favour of
Scheduled Castes and Scheduled Tribes in
matters of recruitment, But that does n ot
mean that we should suppress merit.
Wherever there is merit, it should not be
ignored. During the Gujarat agitation, we
have seen various statements that, even
though reservation will be implemented,
merit can never be ignored. If that is the
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case, merit ameng the Sgheduled Caste and
Scheduled Tribe candidates should not be
ignored. The Constitutional provision. also
makes it very clear that it should not be
ignored. You should not make a mochery
of the Constitution where our safeguards
are enshrined. Apart from merit, you must

make positive discrimination to enable
them. . . (Interruptions).
13:50 Hrs

At this stage some leaflets where thrown
into the House from rhe Visitors,
Gallery.

MR. DEPUTY SPEAKER
carry on,

Please

SHRI KUSUMA KRISHNA MURTHY:

This positive discrimination is made to
cnable SC & ST .,.to go hand in hand
with the rest of the society. But the way
in which these provisions and safeguards
are implemented do not reflect either the
letter or the spirit of the Constitution.

Besides this, the way in which the
UPSC conducts the interviews is quite
disheartening for the students specially
coming from the south. There is no sanc-
tity in holding the interviews for the All
India Services in Delhi alone because the
handicaps must be properly distributed all
the candidates from all parts of our country.
The candidates coming from the south
have to suffer for various handicaps live
language, food and the climate which are
absolutely different in Delhi and they have
also to come a long way and they have to
face various other problems, too. Time and
again I have represented that the interviews
for the All India Services—I am not talking
about the Central Services only—should be
held at various centres. They can make the
Board to sit for these interviews at various
centres say in Delhi, in the north-
eastern region and western region and also
in southern region thereby the handicaps
can be evenly and properly distributed
among all the competing condidates from all
points of the Country. Many candidates
from North Eastern States and Southern
States have expressed their disheartening
attitude towards holding these interviews
always in Delhi alone,
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Apart from this when a few candidates
are sclected from a particular State, if the re-
presentation of that State is quite meagre
in all India services, the total candidates can
be allotted to that particular State. We should
adopt this procedure because there is no
quota system in the selection of All India
Services. At least if the candidates from a
particular State, when they are quite a few
in number, they must be totally allotted to
that particular State so that they can have
a sense of involvement in the matter of
administration in then own state and also
in regard to the developmental works of
their own State. This is an imperative
neccesity, I am requesting the Minister to
take this matter into serious consideration
and see that it is properly implemented.

Before concluding, I would like to
emphasise on the problems of freedom figh-
ters. We talk about freedom fighters very
frequently but do little for them. I myself
have written a number of letters to the
Ministry time and again and if we are not
able to quicken the process and evolve a
system to help them in time, they do not
stand to benefit. Therefore, it is better to
evolve a system to process the applications
of the freedom fighters and see that they
are helped in time,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : At the
outset I would like to thank all those hon.
Members who have participated in this
debate. In fact many of my friznds, mostly
sitting on this side, have given their valua-
ble suggestions. In fact the previous speaker,
Shri Krishna Murthy has also given us very
valuable suggestions. I can only assure that
all those have been taken note of and defi-
nitely we will be benefited out of these
suggestions,

I am really very sorry and it pained me
very much that some of the Opposition
Members sitting on the other side are
trying to give a picture of the country as
a whole as if this government is anti-
Scheduled Castes, anti-Scheduled Tribes, anti
Muslims and antiweaker sections.

This is not the way of tackling this
problem - by just blaming the Government
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alone. My friend Mr.

Wintcd this out. In fact, what they are
telling us is an entirely wrong approach to
this problem.

The whole thrust of the Government
activities and more particularly the,20-point
programme annouced by the Prime Minister
is designed to ensure maximum benefits to
scheduled castes, scheduled tribes, the minori-
ties and other weaker sections of society.

This Government is futlly committed to
the task of development of Scheduled Cast-
es and Scheduled Tribes and other weaker
sections of the society,

So, to say that nothing is done is taking
a wrong approach altogether. But we also
don’t say that eyerything has been done.
Much remains to be done. We have just sta-
rted the vigorous programmes. It will take a
littie time to fructify. This is a huge prob.
lem. I want the Opposition Members to take
this important point into consideration, In
these two fieldsviz Economic Upliftment and
Educational advancement of the scheduled
castes and scheduled tribes, we are making
all attempts to see that these people are
uplifted economically and in education,
education should be imparted to them so that
they can take care of themselves.

This concern and this commitment has

been part of the national policy of Indepen-
dent India.

We have given maximum emphasis to
the Educational programmes of the Schedul-
ed Castes and the Scheduled Tribes.

A telling of this is the scheme of post
metric scholarship for Schduled Castes and
Scheduled Tribes.

At the time of inception, there only
about 114 S.C. Scholarship holders and even-
less of S.Ts. both adding up to less than 200
only. The Government of India ensured
continuity of policy in this regard and
‘persisted with this important instrument as
an open-ended scheme. As a result, the
number of scholarships to S.Cs. and S.Ts.
increased to as much as 6.55 lakhs in 1981-

82 and is estimated to increase to about 7.5
lakhs in 1982-83. This has also helped to
vastly increase the representation of S.Cs
and STs in the public services. These
points will be dealt with in detail by my
colleague Mr Venkatasubbaiah.

In earlier starges Government expected
that lhe Scheduled Castes and Scheduled
Tribes would be able to benefit from the
total development efforts under the various
general sectors of development. However,
in praetice, the flow to them of developmen-
tal outlays and benefits from development
schemes was much lower than envisaged.
That is why we have now recently instituted
certain integrated and accelerated socio-
economic development schemes for Schedul-
ed Castes, economic, educational and
provision of essential living needs in their
bustis etc. Three instruments have been
devised :- =

(a) Special Component Plans (SCP) of
the States and Central Ministries.

(b) Special Central Assistance (SCA) 1o
the Special Component Plans of the
States; and

(¢) Scheduled Castes’ Development
Corporations in the States for investment
in which the Centre provides assistance to
the States in the ratio of 49 (Centre) and
51 (State).

Thus, we are trying to achieve some of
our goals. Hon. Members may notice the
Government of India’s versatile and consist-
ent approach in introducing  various
schemes and instruments of development,
maintaining continuity of policy and bring-
ing about innovativeness of policy and
continuous sharpening and improvement of
the instruments of development for the
S.Cs. and S.Ts.

14.00 hrs.

Now, 1 come to another aspect, that is,
untouchability, Whatever we may say, it
still exists in some parts of our country. It
is really a matter of shame for all of us. The
only way to banish this obnoxious thing from
our society is the strengthening of the econ-



omic base of the scheduled castes and sche-
duled tribes population; mostly the scheduled
castes people. The integrated scheme of SCP
is aimed at that, An even greater evil is
scavanging. This is a most obnoxious thing
in our country -and this must go at the
earliest, We are trying to tackle this problem
and we have made a beginning. We are
trying to help the State Government to put
an end to this practice by converting the
dry latrines into water-borne latrines. This
is one way by which we can put an end to
scavanging. The evil is wide-spread and we
are applying our mind for evolving the
right solutions.

In so far as the  scheduled tribes are
concerned, with the adoption of Tribal sub-
Plan strategy in the beginning of the Fifth
Plan period, there has been a distinct change
now, Flow of earmarked funds to tribal
areas, project approach empbhsising balanc-
ed and integrated rather than lopsided
emphasis, the right type of administrative
structure and the right personnel policies
are the features of this strategy. In our
country, so far 181 integrated Tribal Develo-
pment Projects have been established in 17
States and 2 Union Territories. In each of
these Tribal Development Projects, we have
a very senior officer for coordinating various
things.

Adoption of the Tribal sub-Plan stra-
tegy resulted in a significant increase in
financial investments in tribal areas. In the
4th Plan period, before the adoption of that
strategy, the total investment was Rs, 75
crores only. In rose to nearly a thousand
crores of rupees in the 5th Plan period
inclusive of Rs. 190 crores of special
Central assistance. For the Sixth Plan
period 1980-85, we expect the outlay.to go
beyond Rs. 4000 crores, composed of flows
from the State Plans, a special Central
assistance of Rs.470 crores and institutional
finances. This assures us that we are on the
right track. With the new strategy and finan-
cial investments, we have been able to cover
the bulk of scheduled iribe population of
the country, that is, to the extent of 75 per
cent. But what we are doing is not enough,
much has still to be done. The Government
of India feel that mere financial investment
is not enough. The real test of a programme
~-or strategy lies in whether the benefits have

group. Towards that end we have re-orient-
ed that planning process in the tribals ub-
Plan areas. .

In the 5th Plan period, the tribal sub-
Plan was geared mainly to the development
of infrastructure; we were engaged in creating
more infrastructure in these areas. In the 6th
Plan period, it has been oriented towards
development of individual family. In other
words, the tribal sub-plan _strategy is- now
balanced between infrastructure and develop-
ment of an individual tribal family. I would
like to assure the House that the Govern-
ment is keen to see that the benefits reach
the people for whom they are mzant.

14.05 hrs.

[SHRI CHINTAMANI PANIGARHI in the
Chair.)

All of us should see that whatever atte-
mpts we are making, they should be made
available to the people for whom we are
doing all this.

The Government are fully aware that
evolving of strategies, creation of instrume-
ts and earmarking of outlays do not auto-
matically deliver benefits to the target groups.
We are acutely conscious that while formu-
lation of plans and concepts are the essential
first step, implementation is crucial. The
Primc Minister emphased it in March 1980.
The working Group on Scheduled Castes
and Scheduled Tribes lald stress on formu-
lation, implementation, monitoring and
evolution. Sir, we are giving more impor-
tance to the monitoring factor also. Not
only that sometimes in my level I am going
to certain areas and personally talking to
the officers and MlInisters of different States.
Recently 1 went to one place in Andhra
Pradesh, where land had been developed,
well had been bored, but there was no
electricity to take out water from the well
So, it was an infructuous affair. It was not
going to the benefit of the Scheduled Castes
and Scheduled Tribes. But after discussions,
we immediately arranged electrification of
those wells, As a result the benefits are now

flowing to the scheduled Castes and Sche- °

duled Tribes. In Rajasthan also we find

accrued to the members of the targeted



If the same
norms are followed there, the benefit will
not reach the people. Therefore, the things
have to be changed to meet the situation,

thltm there is the same difficulty.

The 20-point programme announced by the
Prime Minister on 14th January, 1982, contai-
ns Point 7 calling for acceleration of the dev-
clopment of Scheduled Castes and Scheduled
Tribes. This came as a big boost to the
Special Component Plan for the Scheduled
Castes and tribal sub-Plan programmes. The
20-point programme contains some of the

most essential and basic ingredients of
development, particularly relating to the
weaker sections, as well as production. Many
of the points pertain to and support sche-
duled castes and tribal development progr-
ammes. Systematic monitoring having been
started in the financial year which has just
gone by, it is now possible to make a some-
what clearer view.

As 1 mentioned earlier, the Planning
orientation has shifted in the Sixth Plan
period towards those progrmmes and sche-
mes which add immediate economic strength
to the Scheduled Caste and Scheduled Tribes
families. This shift complemented by the
20-point programme has enabled focus on
monitoring results in terms of the number
of families assisted during a particular period
leading ultimately to their crossing the
poverty line. Reports received. from the
State Governments during 1982-83 indicate
that about 19 lakh SC families and ahout
20 lakh Scheduled Tribe families have been
economically assisted so far. 1 mention this
number with some hesitation as I feel that
1982-83 being the first year of monitoring of
the 20-point programme, it could contain a
little bit of inaccuracy and even multiple
counting, We are trying our best to over-
come this also.

There are also difficulties in other ways.
In the effort to raise the socio-economic
status of the Scheduled Castes and the
Scheduled Tribes, the involvement of parti-
cipants themselves is vital. While to some
extent this may be forthcoming in the case
of the Scheduled Castes, it is our experience
that the involvement of tribals is be set with
some problems. At any rate. in committees
and Councils at various levels that have been

constituted, there is an attempt to involve
them. Their whole-hearted participation in
formulation and implementation of the
programme is the best guarantee of success
of developmental effort. Wg have also been
seeking the good offices of voluntary organi-
sations so that they can become a bridge
between the tribals and the developmental
agencies. I appeal to the Members to help
us in this process.

I also share the general feclings of the
Hon. Mcmbers that the implementation of
programmes has to be upgraded qualitatively
and quantitatively.

It will, however, be appreciated that the
states are in different stages of gearing up
of their administrative machinery, and that
a comprehensive planning strategy covering
several lakhs of SC and ST families
in  thousands of villages spread
throughout this vast country of ours is really
a very difficult task. It takes time ior the
entire State machinery at various levels to
fully comprehand the objectives and the
means in letter and spirit, and execute them
effectively., I am saying all this because it is
my own experience in some of the States
that I have visited They are finding it a
little bit difficult to understand this.

But the Government of India is commit-
ted to it, and has been engaged in enlisting
the help and support of all concerned.

We are aware of some degree of dissati-
sfaction among the SCs and STs in this
country; and 1o a degree, I feel that dissati=
sfaction is not an unhealthy symptom, but
is a sign of growth, of rising aspirations.
However, the expression of dissatisfaction
should not find vent through vandalism. It
should find expression through democratic
channels. That is may appeal. Violence has
no place in a democratic society. In this
unparalleled task of unprecedented magnit-
ude, Government seeks the help of everyone,
including the Members sitting here. We
should ensure that each section of this great
society gets its equitable from the fruns of
development.

SHRI CHANDRAJIT YADAYV (Azam-
garh) : What is the meaning of -each section



of society’ ? There cannot be egnality among
unequals.

SHRI NIHAR RANJAN LASKAR : We
shall have to continue the effort not only in
this Plan period, but also in ihe 7th Plan
period and in the succeeding Plan periods,
if necessary. We are convinced that advan-
cement of the weaker sections will substan-
tially contribute towards the building up of
a strong and united India. It is a national
endeavour in which all sections of the society
and all the political parties should contribute
whole heartedly.

With this appeal, I would like to con-
clude my speech.

SHRI CHANDRAIJIT YADAV
(Azamgarh) : 1 think that today, the natio-
nal scene is very disturbing, and causing

serious concern to the patriotic people all
over the country. After 35 years of our
independence, people to-day are seriously
worried whether our national unity i ~~ing
to be in greater danger. Itisa mew. .r of
great concern to-day that after 35 years of
our independence, we see that large number
of communal riots.are taking place. The
number of people killed, property destroyed
and the periods of communal riots all over
the country are increasing. It is a matter of
national shame, agony and great concern.

Government must try to find out the
reasons for this. Lawlessness and crimes in
the society ar¢ increasing in all parts of the
country. To-day, the extremists a activities
are also growing. It is again a new pheno-
menon in our society which causes concern.
Mass killing and violence are also on the
increase. We very often hear in this House
tuat families aftei families have been killcd,
and criminals and culprits were not punished.

Particularly, this is happening with those
sections of our society who remain still un-
fortunately most backward socially, econo-
mically the SC&ST minorities and other
backward classes of our society.

The growth of regionalism is another
new phenomenon. Now we must give a
serious thought why, after 3 1/2 decades of
our Independence, regional forces have be-

come, all of a sudden, popular and they
are getting mass support. There is no use
of condemning regional forces, One must
try to find out the causes for the growth of
regional forces. Shear condemnation will
take us nowhere. Over and above, the
secessionist forces in this country are also
raising their ugly heads. All patriotic people
will feel highly concerned why it is that this
kind of forces have found ground in the
country, fartile ground. To blame opposition
for all these things, to put blame on certain
people will be a great mistake. 1 am not
denying the fact that in this country there
are communal forces, there are reactionary
forces, there are parochial forces and they
are out to take advantage of a difficult situa-
ion. But why that difficult situation has been
allowed to develop ?

The world history shows that whenever
there is a mass resentment, whenever there
is a mass dissatistaction, whenever there is
a feeling that the common people are not
getting justice, and resentment and dissatis-
faction grow, out of that, only reactionary
forces grow and the vested interests take
advantage of that situation,

India has a great history. Indian natio-

nal leaders have raised their voice
against injustice, against slavery,
against socio-economic  and  political

exploitation in the whole world. Therefore,
India still plays a major role. It is not only
that our people are dissatisfied, it is not
only that internal forces will take advantage
of a difficult situation, but even the external
forces do not want India to grow as a strong
nation. India is playing a leading role
against imperialism, against colonial forces fo
the establishment of the new international
Socio-economic order. Therefore, those forces
are also against India who do not cherish
this idca.

I do not know whether all the
facts have been brought to the notice of the
Home Minister, what has happened in .
Assam. We are all feeling a great sense of
sorrow. Assam is one part of our country
where very innocent, honest and ' very
patriotic people live. But out of that situat-
ion, today, they are in a mood of revolt,
Mass killing is taking place which is being




‘used in international forums as a que-
stion of human rights. Last week, I am told,
Kuwait Parliament passed a resolution express-
ing their sympathy for the Muslims killings
in Assam. They stood in silence for two
minutes. What was our Embassy doing ?
It was not that only our Muslim brothers
and sisters were killed, but others were also
killed. But certain forces are intererted in
distorting our picture abroad, giving a wrong
picture. Kuwait is not an inimical country; it
is a friendly country, as far as India is con-
cerned. But I think that the Kuwait Parl-
iament was not given a proper picture.

"Therefore, this things had happened.
These things are bringing bad name to
India, Many agencies of the United States
of America have become, all of a sudden,
active. They are working in different parts
of our country; they are trying o raise the
question of human rights they are instigating
our people. Sometimes, they are raising
this question directly; very often, they are
working indirectly.

In this Parliament, I raised this question.
I wanted to know what our Government
did when BBC invited Jagjit Singh Chauhan
and gave forty minutes on TV on the issue
of Khalistan, Khatistan map was shown,
Khalistan philesophy was shown, and
Khalistan was shown as a republic. But 1 do
not know what... (fnterruptions)

AN HON. MEMBER :
port also was shown !

Khalistan pass-

SHRI CHANDRAJIT YADAV : Yes,
and Khalistan passport also was shown!
This is causing serious concern. It is not
that the Home Ministry should sit in
isolation, and say that it is the Foreign
Ministry’s job, or that it is somebody
else’s job, What is the Home Ministry
doing ? I would like to know what the
ministry has to say ? The Home Ministry
should be highly political Ministry. Its
job is to maintain political stability in the
country. Its job is to strengthen the
national unity. Its job is to guide the
States to guide the Chief Ministers, not
dictate to them, but to sit with them, under-
stand their problems and see that whatever
is being done, the Acts, rules, policies,

-woman was burnt

programmes all of them® should strengthen
our national unity and they help our
people. Otherwise, why are land reforms
being reviewed to the Home Ministry ? Why
should the Homc Ministry take care of the
Scheduled Castes and Scheduled Tribes ?
Why should the Home Ministry appoint
the Mandal Commission ? Why does the
Home Ministry take wup the work of
National Integration Council and other
things ?  Because, the Home Ministry is
supposed to be a major political Ministry,
having a national outlook and guiding the
country in a proper direction. I am sorry
to say that the Home Ministry has lost
its importance. Today, the Home Ministry
is not being given that importance. [ am
saying this with great anguish. 1 have seen
certain letters. 1 did not want to bring
them and quote here, But. the Home
Ministers of this country, during the last
three years, have written letters to Chief
Ministers of different States for taking
action in some cases. In one case a young
in a dowry case, A
letter was written to the Chief Minister to
take action, But nothing has been done even
though more than a year nas lapsed. Tne
Home Minister had also gone there but no
action hss been taken. This is how this
ministry is treated now.

I know the present Home Minister, who
happens to be one of the senior Ministers of
our Govenment and one of the senior per-
sons of our national life. I do not know
how much his words now weigh with the
Chief Ministers of his own Party. I do not
know, because the whole system is being run
in such a manner that there seems to be on
direction at all, Who is directing ? Who is
giving guidance in all these matters ? And
the main factor is that the Home Ministry
does not act on time, and therzfore, many
things got aggravated in this country.

1 would like to mention about Punjab
situation. I am giving a warning. I am sorry
to say that the Punjab situation is
worsening, and people feel highly concerned,
It has been mishandled. Had a little political
wisdom things could have been sorted out.
I was one of those who was associated with
the talks and 1 was very hopeful that things
would be sorted out, but for a pureaucratic
approach. Certain bureaucratic approach has




spoiled the whole thing. And you want to
take political advantage out of everything.
There is a country. There is a nation. The
Prime Minister has herself been saying that
the country is greater than the Party. But I
am sorey that in Punjab situation politics 15
now predominent factor for the government.
It is getting politically motivated. Why,
things were announced in paits? Why certain
sections of people were being instigated to
raise their voice against it.

Anybody can find different Congress
Chief Ministers campaigning and giving
just contrary statements, contrary to each
other. How does this Party function ? How
does the Government function ? How does
the Home Ministry agree to this ? How do
the Congress Chief Ministers make contrary
statements on major issues--issues which are
concerning our nation, issues which are
concerning our national problems ? 1 have
not seen such things. But these things are
happening today and therefore I am saying
that these things have to be taken very
serious note of, and such things must stop.
The draft must stop. There should be a
policy, a direction, discipline and a sense
of justice.

About Mandal Commission Report, the
Home Minister said : Had this Government
not been sympathetic, they would have
quashed the Mandal Commission. What is
the use of constituting that ?  Your Mini-
stry had appointed the Kaka Kalelkar
Commission in 1953. And your Ministry
failed even to bring that Report before this
House for discussion. The Janata Government
had appointed this Commission. More than
two years have passed since the presentation
of the Report. 52 percent of the population
have a sense of grievance. They feel that
they do not have any share in the adminis-
tration of the country, And you are sitting
tight on that Report. You are saying that
you are doing something. For what have
you appointed a Secretaries Committee ?
What is this Committee going to do ? The
Cabinet could not take a decision in two
years. The cabinet could not appoint a
Cabinet sub-committee in two years. And
the Home Minister says that the Chief
Ministers are not sending reports. Under
Article 340 the report should have been

presented before this House along with the
action taken report and the memorandum. It

was presented without the memorandum
and the action taken report, because the
Chief Ministers are not bothering about
the Home Minister or the Government of
India. Is it a good state of affair? Today,
bureaucracy has become the instrument
of  oppression. Bureaucracy in this
country is dominated by the upper -caste
people, who do not have the sympathetic
understanding of the new era, new changes,
new transformation, new urges and aspi-
rations of the poor people. If you say, no
reservatior then democracy will lose its
significan~:. The whole thing is drifting in
the b~ .as of bureaucrats dominated by the
upper caste people and dominant commu-
nities, who care nothing for the weaker
sections of the society. Therefore this
grievance is increasing in the country today.

My friend, Mr. Laskar, was saying about
the policy and strategy. What is your policy
and strategy? The constitution said that
reservations would be only for ten years.
The founding fathers thought that an effective
and dynamic Government would take
effective steps within 10 years and these
sections of the people would get their due
share. But after 35 years of independence,
what is their share? It is | percent, 2 percent,
You are saying that you are spending this
much money. Give up yodr Brahminical
approach, It was the Brahminical approach
which used to say that one caste is head,
another is chest and another are feet. Now,
you want to say that weaker sections are
geltting something. Government are giving
some reservations, some jobs for them Rs.
5000/ - as loan for them and therefore, let
others enjoy their rights and weaker sections
should be satisfied with that merciful acts.
You are helping the capitalist socicty to be
built in this country. The real problem
today is, whether it is Assam or Punjab,
that people have a sense of grievance. They
are not getting their economic share or they
are the victims of oppression. Or they have
a feeling, a growing feeling that they are not
getting their religious demands fulfilled or
they have a feeling that the Government is
giving them step-motherly treatment. These
are the factors, Therefore, these grievances
are growing today in the whole country.



1 hope, the Home Minister will some
time place a list before the House of our
top officers, who are, today, in the most
dominant positions. You are handing over
them the most important things to decide.
How many top officials after their retire-
ments have joined multinational corporations?
The sons and daughters and relations of
how many of the top officials are working
in the multinational corporations ? How
many of them after retirement, have joined
the private sector ? How many of them
have become their consultants ?

This is how many of then are sabotag-
ing our policies. Before 3-4 vyears of their
retirement, they establish their links with
multinational corporations, with business
houses in this country, they establish their
links in private sector and they go on
sabotaging the public sector. Therefore, 1
am demanding total restructuring of
bureaucracy, at all levels, from village
panchayat level to national level. People's
popular ecommittees should be formed and
they should be given full right to implement
programmes. Mr. Ranga is sitting here. Why
the land reforms are being sabotaged
today? Nobody talks of land reforms today.
Is there any justification that in this country
50 million children within the age group of
6-14 years, are not going to school ? Forget
the removal of illiteracy. Our Constitution
says free education, compulsory education,
but because of poverty 50 million children
within the age group of 6-14 years, who are
entitled to go to schools, are not going.

MR. CHAIRMAN : Now kindly conclude.

SHRI CHANDRAIJIT YADAV : Yes, 1
am concluding. I am saying that I still feel
that the Home Minister should take an
initiatve. The agitators in Assam have also
suspended or called off their movement.
Please take initiative, find a man like,
may be, Professor Ranga or anybody, any
senior person, let them talk to those boys,
let them come again to a negotiating table,
talk to them, try to understand their probl-
ems and see that certain effective measures
are taken. Because certain agitators raise

certain questions, we should not close our
eyes. It is a great danger that infiltration is
- taking place in this country. We have to
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safeguard our independence, our freedom
and, therefore, something should be done.
So far as Punjab is concerned, please again
invite them. If they are not coming, find
some people who can approach them and
find a solution. I am sure that the solution
can be found.

The last thing I would say about the
National integration Council. 1 think
National Integration Council is a very imp-
ortant national forum. Pt. Jawaharlal
Nehru formed this. This was allowed to be
idle. 1 think it needs to be reorganised and
it should be more broad-based.

Lastly, when I say that the Government
should act on time, then I have one thing
also in mind, for example, the Centre-State
relations, Government was sleeping over
this question unneccessarily for a very very
long time, but because the news came that
the Chief Ministers of Southern States met,
therefore, the Government was in a panic.
May be that is not the fact I know, the
Government’s position had earlier been that
but I would say that some Congress leaders
at least should also be advised not to create
panic. The meeting of the Southern Chief
Ministers is not an issue which should have
been unnecessarily given so much importance.
Some one said that it is a secessionist move,
it is going to be a North-South question,
this danger that danger. 1 think, a very
wrong atmosphere was being created. Now
the Government has appointed the Sarkaria
Commission. This was announced about 10
or 12 days ago. But the terms of reference
have not yet been announced. Why this kind
of delay 7 Why was it not possible to anno-
unce the terms of reference also at the same
time ? I say, please give serious thought.
Times are changing, the situation is chang-
ing. State Governments are like two hands
of the body. If they are paralysed, your
mind and heart may be very good, but you
will not be able to work. With that approach
it should be looked into and I hope that
necessary steps will be taken.

Those who commit communal riots, or
those who conspire for communal riots,
if necessary, the Government should even
think of amending the law so that capital
punishment could be provided to those who
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conspire and indulge in communal killing,
Only then you will be able to stop comm-
unal rioting; otherwise not.

SHRI JAGDISH TYTLER (Delhi
Sadar) : Mr. Chairman, before I say a few
words on the Demands of the Home
Ministry, 1 would like to state that if you
look at the working of the Lok Sabha, you
will notice that 90 per cent of the time is
taken by the opposition in raising questions
of law and order, which concern the Mini-
stry of Home Affairs, Now the discussion
on the Demands for Grants of the Home
Ministry have been going on for the last
two days and it will continue for another
day or two. But the so-called leaders of
the opposition, like Shri Vajpayee, Shri
Charan Singh, Shri Jagjivan Ram and Shri
Chandrasekhar have not botheted to come
here and take part in this discussion . . .
( Interruptions ). I am mentioning
exactly what has been happening. You
are the people who are taking the time of
the House and raising this issue for most of
the time. But when an important debate
is going on, your leaders are not here.
Last year also they were not here. ..
( Interruptions ). Shri Charan  Singh
was not here . (Interruptions). The
suggestions should come from you. I just
want to point out that these leaders do not

care even to be present here. I am not
going into details.

SHRI SURAJ BHAN (Ambala) : What
about the other side ? Even Ministers are
not present . . . (Interruptions)

SHRI1 JAGDISH TYTLER : As for
as this side is concerned, it is for you to
point it out, because it is the responsibility
of the opposition; it is not our responsibility
« « « (Interruptions)

‘MR. CHAIRMAN : I would request
Shri Tytler to address the Chair,

SHRI JAGDISH TYTLER : I want to
say a few words on Assam, certain families
who have come from Assam, who are
known 10 us, . . . have narrated vividly the
blood-shed which took place in Assam, which
started the day the election was announced.
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It started exactly on the day Shrimati Indira
Gandhi announced the elections. I would
like you to take note of this fact that the day
the election was announced, the BJP leader,
Shri Vajpayee, flew to Assam, to Gauhati, and
he met the underground student leaders. It
has been reported in a magazine, in Sunday,
that the way the bridges have been damaged,
the railway lines have been destroyed. . .
(Interruprions) it does not look like the
work of a layman, a common man, who is
showing his anger, it more looked like the
calculated sabotage work of an expert. Who
are the people who are supporting
this 2 ( Interruptions ). You have to
punish them. T want the Government to
come out with a white paper, giving all the
details, including the speeches of the oppo-
sition 1leaders, who said that the Brahma-
putra river will be full of blood if their
demands are not conceded. It is very strange
that while they accepted the very same ele-
ctoral rolls in 1977, they are not prepared
to accept them now.

Hundreds of children have lost their
parents during the disturbances. If they are
really concerned about these children and
these incidents, then each Member of Par-
liament should adopt at least one child and
bring up that child so that they will rem-
ember all their life that because of their
speeches, anti-national actions, these child-
ren have lost their parents. But they will
never do this. But if they have real love for
these people. . . .

SHRI ERA ANBARASU
pattu) : I am ready to adopt one.

(Chengal=

SHRI JAGDISH TYTLER : I would
not like to say more on this issue, because
much has been said before.

As our Prime Minister has said, in
Assam now economic development has to
take place. More money should be spent
in Assam for its economic development,
particularly for a better system of transport
and communications in the north-eastern
region as a whole so that they can feel part
and parcel of this country.

The second thing which 1 would like to
point out is about mnational integration.
Coming back to Assam, when Mr. Vajpayee
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had gone and given speeches. there is one
particular instance which I would like to
bring to your notice.

. Sir, who are the people who bring out
this kind of anti-national feeling in the
people ? 1 would say, the Home Ministry
should bring out a certain rule or law to
punish any man, any relation of his——I
am talking of pre-1947— — who had been
giving false witness against those peaple who
fought against the Britishers for the cou-
ntry’s independence. I think they have no
right to be part and parcel of this
House, they have no right to be part and
parcel of anything which concerns the
country., I am referring here to  ** There is
an incident where on his witness there were
two young people who were sentenced to
five years, imprisonment because he gave
evidence against them because they raised
a slogan against the British people at that
time. And I think this kind of people were
anti at that time when we were fighting with
the Britishers. 1 do not know how they can
be aceepted today as Members of Parlia-
ment. And then, on the top of it, going
back to Assam and what they have been
saying there— —the tapes were produced,
the pamphlets by the BJP were produced
I think this should be taken into considera-
tion and the whole opposition will support
me. . . (Interruptions). 1f you are nationa-
list, you would support me that ** has no
right to be a member of this House. He
give evidence and on his evidence two
young people were sentenced to five years’
impris onment.

(Interruptions).

SHRI SURAJ BHAN : You go through
Mr. Ghani Khan’s statements. (Interrup-
tions). Let him bring four witnesses.

(Interruptions).

SHRI JAG DISH TYTLER : When we
were fighting the Britishers, you were help-
ing the Britishers.

SHRI SUR AJ BHAN : You were not
even born at that time.
(Interruptions).

** Not Recorded.
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MR. CHAIRMAN : My, Suraj Bhan,
I will call you next, then you will reply.

(Interruptions),
SHR! JAGDISH TYTLER : Sir, I
would like to say one sentance about

Every person loves his religion,
but our nation is

Punjab.
we all love our religion,
equally important.

AN HON. MEMBER :
tant.

More impor-

SHRI JAGDISH TYTLER : Yes,
more important. 1 would like to appeal
to the leaders of Punjab that until and
unless our country gets strength, nobody
can strengthen his own religion. So, if you
want to swengihen your religion, if you
have your demands. 1 think this is not at
the cost of the country’s independence and
country’s strength. This is a request which
1 would like to make.

AN HON, MEMBER : Unity.

SHRI
unity.,

JAGDISH TYTLER ! Yes,

Sir, T would like to agree 100 per cent
with Mr. Chandrajit Yadav on what he
said on bureaucracy and my personal
feeling is that there is a very urgent need
for a bureaucracy which is equally com-
mitted to the implementation of the policies
put forth by the Government. In my
opinion, half the policies of the Govern-
ment and more are lying unimplemented
because of strict and inexhaustilble demands
made by the bureaucracy. For clearing
this up, I would suggest administrative
reforms, creation of responsible responsi-
veness to the changes planned by the policy-
makers and creation of an awareness in the
bureaucracy of the aspirations - of the

people.

There should be also a Standing Com-
mission on the administrative reforms which
would study the present set up, suggest
measures to remove obstacles in problem
solving, and erase the inherited colonical
system which we are still practising.
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There was a gentleman, a politician,
from Britain who had come. He said ;
‘If you want to see our old colonical system
which is being practised fully and in spirit,
you go to India, and if you want (o see a
modern system in practice, you come to
our country’. And I think we should get
rid of it; we must have our own system
where our policies can be implemented so
that the people can get the benefit.

Every time certain communal riot or
some such thing happens in the country.
It is the easiest thing that we find fault
with the police and their methods. It is
also easy to say that they are bad, they
are ruthless and are not at all helpful.
But this is only one side of the picture.
One should realise that they are handicap-
ped in so far as transportation and sophisti-
cated machinery to detect crime are con-
cerned. Criminals are having all modern
facilities to commit crime, but police has
outdated arms, ammunition, transport and
communication. Government should con-
centrate on this.

Last year also I had said that the
Government should pin-point sensitive areas
where communal riots take place and work
force should be created from those areas
which should include members from all the
communities so that we are always prepared
whenever incidents of this kind take place.

Delhi is expanding. God knows where
it will end. The way it is expanding,
proportionately the grants are not being
given to the Delhi police. We have in
Delhi 72 lakhs of people. But Delhi police
force and equipments are the same when
the population of Delhi was 42 lakhs. The
police force, the equipments, the instru-
ments, the arms the wvehicles have not
increased. Therefore, with the limited
things at their command whatever they are
doing is creditable. The way they are
controlling the situation is wvery creditable.
Credit goes to the Delhi police that right
from 1980 we have had no communal riots.
This has been possible because Delhi police
and the people of Delhi are more respon-
sible to the cause of the nation.

In this regard I would like to make a
few suggestions ¢

CHAITRA 18, 1905 (SAKA)

Ministry of Hm 378
M ] g

1. Jail Reforms: It may kindly be

ensured that proper amenities are
made available to prisoners and
undertrials.

Jail modernisation : It may please
be ensured that the jails are modern-

ised.

12

3. Last year I had also said and this
year too 1 would like to make a
request that there should be Police
Welfare Fund which should take care
of the police personnel and their
families of the suffering endured
including disability and death in
the performance of their duty.

4. There should be educational facilities
for the childern of the police perso-
nnel.

5. Most of the Delhi people are suffer-
ing from lack of residential accom-
modation including police  people.
This should be put an end to.

6. Specialised training and Systematic
intensive training in the forensic edu-
cation, legal and other aspects of the
police work must be given to the
police personnel.

With these few words, I support the
demands for grants.

st grevwiA (srEarEn) - gaata S,
qY qT gAY q7A 477 § ST A @Ef
F qar At wew fagrd e St 3w
qATAT 43X 9789 7 AT-ENFT EW, TH
fan & 9w faaz €1 argwr w1 a9
FAT T FTT ATLET FIETT AL AIITE
zrzeq A% &Y fafgds g

ol =t srEwT S A war 5 awre
TT QAN NT AT q4T g 5 ag 9w
nedl-gfeaa e o=r-afearst 2, & o
AT A1 I AFATIT a1 @ @ @,
afFa o aewT N AT =N Sy S Fag
FEN-BIT T g Grfaq ooy mF frag
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qifgaT #1 greeraz frar =T 8% 1 g2
¥ AN UFZ FAT GAT g, IEET
gtz wforg7 12 TaddEy var AT gy
g | Fred madfte qgqi A qAr € 7
@oFofro o 7 et qrEf forma =
aret age fesiiegaa am fear a1 f5
ew afafea & frogme =1 sfhie
F3H & fou &% vge AT | AT AT
qifafes orff s =7 few & o &

WY FIq AE & |

& Y QAT STHT AT AEET E |
Frzw wegeT F1eEH AT IEE AT UF
gfrma adT & 1 g@d gfaaa o1 @waar
g £, a7 fA3T A% #faw w1 Tw
HT FIT & AT IA® (G Ffgs eF-
ag Far 2 139 fao & s & oww
Fvar g fx g gaar farargs ST |

Uf WAAT §ITW ;. gHA TE F@T ¢

ofl gawae w8l atF g fr omoA
ag FEr &\ giw w1 a1 fefwa g
«Scheduled Caste is not a caste, it is a com-
bination of castes’. 7z g;ﬂq- FIE  FT
Gaar 93 AU | AT I BEAT AT9H
AR wIaT & a1 A 3Ear giaad ay
fegrarzsr aifso | w9 ggF1 ewsnfag
w7 "ifww |

& mroaT wYar G 2347 AEar g
TIOH TUA FEHE AT HIT ZrEAA
qq oA gir avg § & gq § ) mfwar-
We ¥ JY §4T9T & A7 A 1 T4 97
fa F+z «r $3a Wz fafafegat A 39
eArT &1 zresnrye fEar @ oamt ard
F1 a1 qar 2 781 & 5 € wma wwar-
qZ @ g | Wa §gw TIAHE § IAG
ZIAT &1 a1 WA FFOAE AT F AL
¥ Tre wAA A W FAT AT EEAT . GHHT
T HETAT SATHEA § 1 § er7al AT
gar wgar g f& fow aw@ & s
Cooperative e 3 fq-q AqrEd by law gy
@ IUY A H TH WWA FIAE
CHATT FT OF AT a7 srfodr fadr aqdy
fafafegat &1 st ffag wtx *za 1 5
dfaw arfs a9 §o & 7%
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gaR wRvity g fafaee of &t

o, feedr sov afaat & 999 F Faw

T HAT gT F9 Y F [IYeT FIEH
T Zresq & Fwd w1 uw  oAfar &

gar Sifag | a1 aw 78 gar & 1 g

uF TE A AF 7T gAr Hfwg | I=-
78 FEEH T qAfzAr yAwrE #, f3-
gre rEey &1 gefzar gEasw § 1 s
g% 1% ar Mfer ger «fso )

# o @ gwra AT =gar g
moF F% 2F) & fou Fqf I E @i
EqY 7Y wod arw fredt <m FqY £
AT AIYTE FIETH AT AIYEE TTEeA

#1 7 @adzq ¥ fag 37 faqamy
AT FEY ITEY FHT 797 7 fredr @
#ifse | 9% qrg st a1 F1E Jrgare
g Ag o mT TEEr T aifadr
9ZF ag 97T F a1, FfFT g™ 7 v
ag wre faar & 1 ag q fesgeam & =1
fwar str @war

gamafa wgEa, 8 7 & F o
#0 & F9 s 732 fewa wz mfe-
art @& & 1 o Segm & Afew ore-
ee FeEq 1 Azgew gresy av fawe
GAgi g gvEaa w oA Wi ¥E
A% F §, AE AMT §, ATF A6
FWEIWAOF 0F FUT Fradr 2
5t f# Scheduled Tribe aY« i‘rg\'g;g
FIEE A AT T AgF & | Sar AT &
gua ¥ oF FHY a4t 9t Afew 379 9rFf
F ZTA AT IT gFAT F A F AR A
FHET WY A | I9F F1@ HAST FAdT |
afer ag ar go 7@l "woA ¥z TA-
7 dzg ot foam fear | 17 qar A@ ag
FT TI0T P | I (X qATAT AT@ B0
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# s & wiw war § 5 o a0 #7HA
Fgf aAET WY & @ w2z § wedr
T AFT TH I AT ¥ Sear ax
rfea |

# afa?t arg ®gar g1 gw Wi
w7 W ¢ f6 et arar eve wwATHT,
wgfa areiifs At g farm & o=4-
faat #1 gt &7 wIrd | ATHT A ALFH A
ag g1 wrar & frgw ghat adr =er
TFd | T Wy gfzar AF aFw 4w
at gfgat wer Afwg ) 26 swad M
15 srer wt gfgar tf}ar&, FIAT a9«
#fga w7 Afqw | gz MDA F gHTEAl
¥ gfzar wedt & a1 Fgges w1 F
Teni %1 gfgat a1 7 & 1 TAF fag
Q1Y |/ a7 sgAETT qa AfFT

#1967 7 ag wim wT @ § &
1T AIEE HFASHL FT N1E € qgA  FA
& grar wifed | T & AW &
g Fgr wmar @ g v Fgw gw #
wTg Agl & | 0 T A F A1 AT AT
2T AT AT 1 G § A F FwAC A
Tifed ¥ | UF AT FATGEF A FT
1T g AR MATATIA FT FA0AT 74T
& wfr & wgan § fF T agt @ WY
@ AT gF E aY AT AgE A1 HE A
AFT T@T AT WFAT | Ha Ay Fgr Central
Hall ¥ stz & afea faa & ooz 78 80
Tq% 1T # oF uw ¥z ag fear omar @
fir arar @ga 1 sy A@T | AfHA
Fo WA FgE F7 25g Y @I
6T gaFT M2 = Agd gra T T F4)
21 ? az |Ya«1 |i &1 47 gEF AL gAr
wfed | TaET wraa ¥ wrAer wiige | afew
Frar qigd fo| qw@ T W@ E, A1 w99
W1 AT ¥ AR 713 9, ¥ @ ¥
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& wryiz g wfge | gove fafeedt

ATy, ¥ET uge FATEy | AAAfalEdl

Ufz q1 A g ¥ FVET TE W4T

g1 o gy Ag1 & arar Aq fer w4

FET |

TR A OF q@ Fg F7 AT FHT
@1 E | e At fooE dw oae &
98T 2 | 5% 97 femaow adt g @ 1w

7% fegweaa wearey aify g9 g7 %
HYAT AT T qF |

SHRI BHAUSAHEB THORAT (Pandh-
arpur) :  Mr. Chairman, Sir, I am thank-
ful to you for giving me the time.

I rise to support the Demand for grants
under the control of the Ministry of Home
Affairs with special reference to the welfare
of Scheduled Castes and Scheduled Tribes.
I have listened to the speech of Shri Suraj
Bhan. He said, the Government is not
caring for the Scheduled Castes. 1 remind
him...

BHAN : These are not
actual - and exact words. If you feel so,
you prove by your doings that you are
caring for the Scheduled Castes.

SHRI SURAJ

SHRI BHAUSAHEB THORAT : Mr.
Chairman, when this Government came to
power in 1980, the Prime Minister Mrs.
Indira Gandhi had written letters to the
Chief Ministers and all the Ministers at the
Centre. In her letter addressed to the
Central Ministers, she said :

““The Scheduled Castes suffer from the
dual diabilities of severe economic explo-
itation and social discrimination. While
they consitute 15 per cent of the total
population of the country, their propor-
tion is much larger in the poverty
groups of the country; most of the
Scheduled Castes are below the poverty-
line',

She further adds :
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“The approach is to reach the flow of
benefits to the Scheduled Castes through
individual; family and group-oriented
programmes.  For this, new need-based
programmes require to be taken up and
existing  programmes re-oriented 1o
suit the specific developmental require-
ments and bhandicaps of the Scheduled
Castes in different occupational groups.
This can be achieved only if all Depart-
ments and Ministries take initiatives
within their respective sectors for the
development of these communities...”.

Sir, we should appreciate how the
Prime Minister is very keen to implement
the special component Plan which was
introduced by her, for the first time, in the
planning process of the country. 1 would
request Shri Suraj Bhan to appreciate that
the persons who are at the helm of affairs
to implement the schemes are bureaucrats
and the implementation is mostly in the
hands of bureaucrats.

I fully agree with.,.

SHRI SURAJ BHAN:
you.

I agree with

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

P.YENKATASUBBIAH): Both of them
agree.
SHR1I BHAUSAHEB THORAT ; 1

agree with Shri Chandrajit Yadav when he
says that the bureaucrats who are imple-
menting this programme are playing havoc,
1 am coming from a thickly populated of
Scheduled Castes in Maharashtra. I am
telling my own experience. In my area, we
have formed a cooperative spinning mill
entirely of Scheduled Caste people. The
project has been prepared by the National

- Federation of Cooperative Spinning Mills,

It has been recommended by the State
Government., It is now with  the
National Cooperative Development Cor-

poration (NCDC). The Ministry of Agri-
culture and the Ministry of Planning have
to deal with it and provide funds for this

project.
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The policy of the Government is that
the funds should be provided for this
project. But the bureaucrats are playing
with the project. When the Planning
Ministry provides amounts, the Agriculture
Ministry says, ‘“We are not getting the

money.”” That is why the project is delayed
by one year. 1 am giving this concrete
example. If the bureaucrats take the initia-

tive and find out a solution, then the
policy of the Government can be imple-
mented very well, It is not the fault of the
policy makers. It is the fault with the
policy executors. So I fully support Mr.
Chandrajit Yadav in that.

SHRI SURAJ BHAN : You sack those
bureaucrats.

SHRI BHAUSAHEB THORAT : Who
are those bureaucrats 7 Those bureaucrats
are from your own party. The element of
RSS is from your own party. You have to
tell them and guide them that they should
work properly.

So far as the special component plan
is concerned, I want to tell you that the
amount for the special component plan is
to be given according to the ratio of the
population. T am coming from Maha-
rashtra. The Maharashtra State has a
peculiar problem so far as Scheduled Castes
are concerned. 1 put question regarding
the ratio of population and the ratio of
money supplied: to the Maharashtra
Government.

The question was like this :

“/(a) whether it is a fact that in the
annual plans the amounts under
special component plans in the
States are provided according to
the ratio of the population of the
Scheduled Castes.

(b) the amount for the year 1982-83
meant under this plan for the State
of Maharashtra; and

(c) whether it tallies with the ratio
of the population of the Schedul-
ed Castes in the State of Maha-
rashtra.”

CHAITRA 18, 1905 (SAKA)
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The Answer given to this question was :

“The approach of Special Component
Plans envisages that every Depart-
ment /Sector should provide flows to
the Scheduled Castes from schemes
which are of benefit to them. An
important objective of the Special
Component Plans is to enable
Scheduled Caste families to cross the
poverty line. Other objectives
include provision of essential living
needs of Scheduled Castes bastis,
like, drinking water, etc...”

It further says :

“..to the ratio of the Scheduled
Caste Population in the States,
Schedualed Castes, including Neo-
Buddhists, comprise 12.78 per cent
of the population in Maharashtra.
The Special Component Plan of
Maharashtra for 1982-83, after discus-
sion in the Planning Commission
has been finalised at Rs. 31.01 crores;

this is 2.35 percent of the State
Plan.”
The total  population of Scheduled

Castes and Neo-Buddhists in Maharashtra
is about 12.78 per cent whereas the quantum
provided for this sector population is 2.35
per cent, a very meagre amount. [ would
like the Home Minister to increase this
amount and allot much more money
according to the ratio of population.

Another most important problem that
we are facing there is that Scheduled Caste
persons in Maharashtra have been converted
to Buddhism. There were three Members
from the Parliament and 18 Members
from the Maharashtra State Assembly.

15.05 hrs.

(MR. DEPUTY-SPEAKER in the Chair:)

There were 18 Members from Maha-
rashtra State Assembly,

1 would draw your attention to a very
important problem we are facing in Maha-
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rashtra. We have lost three seats from in drought. The sanction of the spinning

Parliament and 18 seats from the Assembly mills is necessary. The  Maharashtra

in Maharashtra due to conversion from
Scheduled Castes to Buddhism. In Parlia-
ment and in the Assembly, these seats
remain unrepresented. So 1 request that
the Central Government should do some-
thing to fill up the seats.

The Home Ministry is the Controlling
Body of the welfare of the Scheduled Castes
and each Department has its own schemes
for the welfare of the Scheduled Castes.
So far as the Department of Agriculture is
concerned, there are NREP and IRDP.
But these Schemes are not properly imple-
mented. There is no proper coordination
regarding the Nationalised banks because
the banks do not finance the agricultural

formers. Government have to approach
the other Bodies so that IRDP can be
implemented.

I would like to bring to the notice of
the Home Minister that my constituency is
a reserved constituency and in my consti-
tuency there is a proposal pending with
the ministry of Agriculture, Regarding the
Krishi Vigyan Kendra, we submitied one
proposal and Maharashtra Government has
given  priority (o that Krishi Vigyan
Kendra. That Krishi Vigyan Kendra is
sitvated in thickly populated Scheduled
Caste area. It has been already started. But
the recognition from the Central Government
is yet to be given. We are requesting time
and again for giving sanction to this Krishi
Vigyan Kendra. This Krishi Vigyan Kendra
will benefit mostly Scheduled Caste people
and Scheduled Caste students. 1 would
appeal to the Minister of Home Affairs
that he should use his good offices to
impress upon the Minister of Agriculture to
sanction this Krishi Vigyan Kendra to the
Sholapur district in my constituency,

Regarding the spinning mill, 1 would
like to say (hat the  cooperative
sector is very good instrument to develop
and benefit the people individually and
co_llectively‘ As I said that I have formed
one cooperative spinning mill in my con-
stituency. That spinning mill will benefit
4,000 members of the Scheduled Castes in
Sholapur district. My district is mostly
drought-proniec areca. Most of the area is

Government has given already Rs. 10 lakhs
as its share capital contribution.

The National Cooperative Development
Corporation should be asked to participate
with their participation shares in this Mill.

A question had been asked and the ans-
wer was given by the Agricultural Minister.
With your permission I would like to read
it. The question was put by Mr. V. N,
Gadgil, now a Minister :

“Will the Minister of Agriculture be ple-
ased to state :

(a) the total number of proposals of
Cooperative  Spinning Mills sent by the
Government of Maharastra to the Union
Government;

(b) whether it is a fact that the proposed
Jagdamba Anusuchit Jati Sahkari Soot
Girin, Madhe, District Solapur, is the only
Cooperative spinning mill in the country
whose entire shares are subscribed by per-
sons belonging to Scheduled Castes ; and

(¢) if so, whether it wil be given high
priority while sanctioning the proposals of
Government of Maharashtra 7"

The answer given was as follows: =

‘‘(a) The Government of Maharashtra
sent to the National Cooperative
Development Corporation (NCDC)
24 proposals, — 20 for setting
up of new Cooperative Spinning
Mills and 4 for expansion of the
existing mills.

*(b) According to the information avail-
able, this is the only society whose
entire shares are subscribed by per-
sons belonging to scheduled castes.

“(¢) NCDC accords priority to societies
organised for weaker sections-"

With your permission, I will take some
more time because this is a very important
problem ., . .
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MR, DEPUTY-SPEAKER : How much
more time do you require ?

SHRI BHAUSAHEB THORAT :
Another five minutes.

MR. DEPUTY-SPEAKER : I will give
you,

SHRI BHAUSAHEB THORAT
The Annual Report for 1980-81 of the
National Coorperative Development Cor-
poration mentions this ; I will read out one
para. They have special programme for
Scheduled castes and Scheduled Tribes. I am
reading from page 49, para (e). This is about
Scheduled Caste Coorperatives:

“In December 1976, the NCDC introduced
a scheme to axtend assistance to coopera-
tives having a  minimum of 50  percent
membership from  the Scheduled Caste
community. The scheme provides financial
assistance for share capital participation,
purchase of transport vehicles, construction
of godowns, establishment of processing
units, establishment of T & P Cells is State
level federations, etc, In order to attract
more Scheduled caste cooperatives to take
advantage of this scheme, the NCDC libera-
lised its pattern of assistance in December
1980 which provides for a hundred percent
assistance.”’

When the NCDC has a scheme to
provide for a hundred percent assistance to
cooperatives belonging to Scheduled Castes,
I do not know what objection can there be
in providing assistance which is required
according to general pattern and for
which 1 have been asking for the last
one year. I hope that the Home Minister,
who is the God-father of Scheduled Castes
and Scheduled Tribes in this country, will app-
rise the Agriculture Minister and insist that
this spinning mill should be sanctioned im-
mediately.

the aspect of reservation is
finish after citing only

So far as
concerned, 1 will
one instance.

1t is an open fact that the reservations
and constitutional guarantees are not being

implemented for obvious reasons 1 have just

CHAITRA 18, 1905 (SAKA)
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PROF. N. G. RANGA : Bureaucracy.

SHRI BHAUSAHEB THORAT : I am
bringing to your notice a very important
matter regarding the Life Insurance
Corporation. The Life Insurance Corpora-
tion is a big employer in this country and
big amount for their employees. I will
give read. [ as giving the details. In Class
I Services—the total number of ' posts is
4487. Posts reserved for Scheduled Castes
and  Scheduled Tribes—1010 and posts
actually filled are 35, ...

SHRI SURAJ BHAN : A very good
show !

SHRI BHAUSAHEB THORAT : The
total backlog is 975. The percentage of
backlog is 96.54. In Ciass-II total number
of posts is 6382, posts reserved— 1436, posts
filled—only 42. Total backlog 1394 and
percentage  of backlog is 97.08. In class
I1I-—total number of posts is 36,775, posts
reserved—8270, posts  filled—1869, total
backlog —6401 and percentage of backlog is
77.44%.

SHRI SURAJ BHAN ;
Act.

Have a Central

SHRI BHAUSAHEB THORAT : In
Class 1V—total number of posts-7719, posts
reserved-1753, posts filled-1585 and total
backlog-168. This is the only one in which
we have some good representation.

SHRI CHANDRAIJIT YADAYV : But

they will not allow you to go to the real
place.
SHRI BHAUSAHEB THORAT : I

appeal to the Home Minister. Unless there
is a high-power committec under the chair-
manship of...

SHRI CHANDRAJIT YADAYV : The
Home Minister.

SHRI BHAUSAHEB THORAT : ... The

Prime Minister and stock of the situation is
taken periodically with strict instructions
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to punish the officers who are guilty of
not implementing these instructions, nothing
will happen.

PROF. N. G. RANGA : Very good.

SHRI CHITTA BASU (Barasat) : We
are discussing the Demands for Grants of
the Home Ministry in a situation which,
according to me, is very grim. The situa-
tion as I visualise is marked by a growing
strain between the Centre and the States,
a menacing increase in the activities of the
divisive  and separatist forces in different
parts of the country as is evident in Assam
and Punjab particularly, and is marked by
the increase in communal tension all over
the country and increasing police atrocities
on the common and innocent man and the
growing attack on the democratic rights and
civil liberties.

All these taken together constitute the
profile of the national situation as we are
faced today. As has been rightly pointed
out, the Ministry of Home Affairs is not
taken to be an apex body of trigger happy
BSF or CRP force. It has got immense
political content and this immense political
content is to be understood because of
the fact that the policy stance of this

Ministry the national unity and integra-
tion of the country rests. It is on the
basis of the policy stances and policy

framework of this Ministry that there can
be stability both political and otherwise
which can ensure the democratic advance-
ment of our people.

1 am really sorry that- this political role
of the Ministry has not been performed and
the Annual Reports can amply demonstrate
the serious lapses on the part of this
Ministry in regard to providing a direction
to the policies and stances. So far as the
question of Centre State relation is con-
cerned, 1 think, nobody in the House
should  say or deny the fact that the
relations are continuously being strained
between the Centre and the States. Of
course, at this stage I admit that there is
some policy changes in the Government’s
attitude very recently which is marked by
announcement of the decision of setting up
a commission for examining the existing
arrangement within the para-meters of the
Constitutional provisions of the country.

APRIL 8, 1983
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So far as the setting up of the commission
is concerned it is welcome but it is welcome
to a limited extent, limited extant in the
sense that it is being hamstrung by certain
considerations which cannot cope with the
situation as is obtaining today. I am glad
to find that the Prime Minister on the day
while she announced the setting up of the
Sarkaria commission was pleased to remark
that it was always with her that Centre
should be strong and also the States should
be strong. Earlier this was not her stand.
All the while we have been hearing that
Centre is to be made strong. Of course,
however, it is for the first time that we have
heard that along with making the Centre
strong the States are also to be made
strong. Just only to be on record I want
to know from the Home Minister or any-
body of the Cabinet as to whether can they
give a single instance to show that during
the regime of Mrs. Gandhi she had taken
any steps towards strengthening of the States
by extending powers of the States by taking
measures including fiscal, constitutional
and political 7 Can they give a single
instance 7 On the contrary efforts and
attempts had been made to constantly
crede into the powers enjoyed by the States
under the Constitution of the country. I
will be glad if they can give a single
instance. Rajamanar Committee made
elaborate recommendations and it is not
the time for me to discuss those recom-
mendations but I would like to go on
record to say that during these years the rights
of the States have been constantly eroded
and even the limited federal spirit of the
Constitution has also been given a goodbye
and virtually the constitution is being
worked upon as though it is a unitary
constitution.

MR. DEPUTY-SPEAKER : Please con-
You can continue, if you want, on
Monday.

SHRI CHITTA BASU : 1 will not be
available on Monday, I am going out of
Delhi.

Sir, even the idea of the ruling party
members. has not changed even to this day.
I would only mention one or two remarks
made by the Members opposite including
certain important Members of this House.
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When the Council of the four States—I
would not say the geéography of it—was
announced there were reactions and from
the reactions you can understand whether
there has been any change in their mind. I
find Prof. K.K. Tewari is not here. I wish
he were here. He observed that this conclave
was a movement for ‘‘dis-memberment of
India.”” Now, I would like to quote what
Mr. Stephen has said. He described it
highly dangerous and extra-constitutional’
and he further threatened that if the Chief
Ministers of these four States cannot clarify
that they did meet at Bangalore and only
discussed the taste of coffee then the Central
Government would be forced to
conclude that the meeting was political.
Now, Mr. Karunakuran-—he happens to be
the Chief Minister of a State—to him the
conference was seditious, and against the
concept of national unity and integration”
I would only ask whether the Home Mini-
ster advise issue of warrant of arrest under
NSA or any other provision of the penal
code against these four gentlemen ?

Therefore, Sir, the question of Centre-
State relation is hundred percent a political
question. It cannot be dealt with in terms
of law or of judicial judgement alone. It is
a question which is hundred per cent poli-
tical. Therefore, the matter has to be dealt
with politically and with political acumen
and astuteness. Therefore, this political
acumen and astuteness is possible if the
ruling party can understand the writings on the
wall. 1 would only suggest that they should
make the Sarkaria commission a broad-
based one and also frame the terms of refer-
ence in such a manner that they can also
the feasibility and desirability of the Con-
stitutional changes for strengthening the
Centre-State relations and bringing a new
set-up on the basis of true federalism.

MR. DEPUTY SPEAKER : Please con-
clude.

SHRI CHITTA BASU : Sir, this is the

only one point that I could discuss and as
you do not allow me to speak on other
points. .,

Allowance for Central
Government Employees &
Relief to Pensioners

MR. DEPUTY SPEAKER ; There is a
very important statement to be made by the
Finance Minister,

SHRI CHITTA BASU :
some more points. . .

If I can cover

MR. DEPUTY SPEAKER : No, please.
Now there is an important announcement to
be made by the Finance Minister.

SHRI CHITTA BASU : Then on Mon-
day I will resume,

MR. DEPUTY SPEAKER : Yes; I will
allow you to continue on Monday. Mr,
Chitta Basu, you will be the first speaker to
speak on Monday. Now, the Finance
Minister.

15.30 hrs.

STATEMENT RE - DEARNESS ALLOWA-
NCE FOR CENTRAL GOVERNMENT
EMPLOYEES AND RELIEF TO PENSIO-
NERS

MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Mr. Speaker,
Sir, Under the existing scheme of Dearness
Allowance for Central Government
employees, sanction of an  instalment
of Dearness Allowance is considered
after every 8 points increase in the 12-mon-
thly average of the All India Average Con-
sumer Price Index for Industrial Workers
with 1960 as the base year. The last Dear-
ness Allowance instalment on this basis was
sanctioned to the employees with effect
from 1.6.1982 when the average index was
456.08. At the end of August, 1982, the
average index reached 464 07 thus registering
an eight points increase. Subsequently at
the end of November, 1982, the average
index also reached 472.23 registering a far-
ther increase of 8 points, Consequently, two
more instalments of Dearness Allowance to
the Central Government employees from
1.9.1982 and 1.12.1982 became due for con-
sideration. Government have decided to pay
these two instalments to the employees in
cash. Payment of these instalments from
the dates they became due will cost the



